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LEGISI~AT1VE ASSEMBLY. 

Thursday, 21st Septeml,er, 1933. 

The Assembly met in the Assembly Chamber at Eleven of the Ol6ek, 
Afr. President (T,he Honoul'aLle Sir Shanmukham Chetty) in the Chail'. 

MESSAGE FROM THE COUNClL OF STATE. 

Secretary of the Assembly: I'jir. the following Message has b~ 
received from the Council of State : 

•• I am dirc,,~tell to inform you that the Conneil of State bu i.lt it" meeting held 
on thl' 20th R('ptemhcr, 1933, agreed. without any amendments, ~ th~· Bill to amend 
thf< Dungeroll!l Drugs Act. 1930, for I'ertain rUrpo!!8S w.hieh was llas"Ie.lby ,the 
L\lgislative A8~8mbly at its meeting held on the 16th S;ptemQer, IP33." 

DEATH O~" MRS. ANNIE BESANT. 

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban) : 
Mr. President, the Hous~, I am ~ure, will hear with the deoepest regret 
of the death of Mrs. Annie HeRant, and it is the general desire of the 
House that we should exprc:>s our condolence with the Theosophieal 
:3ocicty and with her relations. . 

I think that there is no ont: in h,dia who has not heard or who has 
not knuwn of the work of Mrf.. Annie Desant. It might truly be said 
that she WIiUi the greatCbi woman of her generation, not only the (Createst 
1iiD~1ilihwo.man, but I make boW to say, the greatest woman in the world 
of her genel'atioll. She was perhaps one of the greatest orators of her 
time,and I well remember in tile days of my youth hearing Annie Besa,pt 
speak, with awe and aumit'at-ion, although perhaps when we got ho~e 
and reflected on all tlhe had saill we might not be able to agree with all 
her theories and all her :prjnciples : but that she excelled all men and 
w~men as an orator tll-ere can be no doubt. I have heard it said in 
England tby Englishmen that Annie Besa.nt excellE!'d,all men in oratory, 
including the great Gladstone. Her knowledge ot-:"lndia and her loye 
for ,this country was of a characLer we have nev~een in any o~e 
perslln before. We may not be able to agree with all ~r views, but ~e 
cannot doubt her lwuesty of purpose, her love .for tliis country a~l.(l 
its peoples, and we cannot hut acknowledge today thlL.ieep debt ~f 
gratitud'e that India owcs ht:l·-an Englishwoman com~ to this 
country from her home six thou::iand miles away, devoting a her ti~e, 
her energy and h'~r wealth for the ",·ell h'HJ'g of a people, ·Ilions ~f 
them, who were no connectioll or relotions of hers, <but merely for the 
love of humanity. I am not going to enlarge on Mn. Annie B~a.nt's 
political life. But there can be no doubt that she was the &8t i~. India 
to rouse th. mll~tlesas to their responsibilities to tkeir own cO\llltry, 
social and political. I have tad the pleasure of meeting her, but th~re 

( 1917 ) 
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[Sir Cowasji Jehangir.] 
must be other Hononruble Members iu tbis House who have known hcr 
better. Of course she chose Madras as her home, and those frQm 
Madras will nat.urally speak with much greater authority on the lij:e 
and work of Mrs. Aunie Besant. Mr. President, I believe it is the 
general desire of the House that you ::;hould convey to the Theosophical 
Society and to her relations our deep coudolences and our firm convic-
tion that India hils 10'3t in her one of India's greatest friends from 
abroad. 

1Ir. O. 8. Ra.nga. lyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural) : Sir, the Honourable the Leader of the Oppo~i­

. tion has expressed the feelings of this side of the House and the Ho~e 
as a whole and the country outside when he said that in the passi~g 
of Mrs. Besant a grt'at friend of India and of humanity has passed 
away. Mrs. Besant illustrated in her great life, greatly lived, that life 
is a great calling, not a me:m aud grovelling thing to be shuftled through 
as we can. When she broke away from Christianity after seeing the 
sufferings of her child befol'e its death, when she wondered why God 
should have inflicted on that innocent thing so much suffering, and 
took to atheism for a while or agno:;ticism, she was really embarkillg 
upon a severe quest after t1lc trutl.. Great were the days when she 
fought the battle of freedom in England with Charles Bradlaugh-days 
which made the late Mr. Stead truly say that she was the greatest plat-
form speaker of the English speaking world. And then. when~e 
came into contact with Hinduism and studied Hindu philosophy and 
realised that there was sllch a thiug as transmigration of the soul ~d 
that the sins of past life were visited by way of suffering in this life on 
young and old alike, she pluJJg'ld jnto the study of that religion and 
became its great master and intp.rpre1 er ; it is from Hinduism that she 
learnt the great tmth of theosophy, for she felt that Hinduism was 
the mother of religions and that various rdigions were like vario!1s 
rivers which took their sturt from various mountains flowing, crooked 
or straight, going and mingling their whtel'S in the common sea, thle 
sagara, the realisati(Jn of Goi himf'elf. Mrs. Besant thought she ow~d 
a great debt to. her own couutry wilen she started the Home Rule for 
India movement. Before her there have been independence move-
ments in this country, climaxing in violence of an ugly kind. She 
thought the gl'eatest mCSS;Jge that an Englishman or Englishwoman 
could give to this country was to. make the Indian people love India 
as an Englishman would lo·ve En~llind ; and she founded, to educate 
the youth of this land on right lines, the Central Hindu College, Benarel', 
on which rose the great Hindu University. So 10IIg as Hinduism lives, 
the name of Mrs.Resant will live, and even though she has passed away, 
she can neyer pass away, for she h'1s joined 

" ........ the Chair invisible 
or those immortal dead who live again 
In ·minds made better by their ·presenee." 

Mr. T. If. Ramakrishna Reddi (Madras ceded Districts and 
Chittoor : Non-Muhammadan Rural) : Sir,' on behalf of my Party and 
on behalf of myself, I heartily associate myself with the sentiments so 
eloq~ently expressed by the Leaders of the Independent and Nationalist 

. :Panies l"6Fditm the passing away of Dr. Besant. Sir, we Indians o~e 
'. 
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a deep debt of gratitude to Dr. Besant. It was she who started the 
Home Rule movement ror thd att.ainment of self-Government for India 
and it is a pity that she did not see the fruition of her labours. She 
helped not only the political movement, but also the educational moye-
ment by starting the Central Hindu College at Benares and, subsequeI!-t-
ly, she transferred her activities to the Madras Presidency and made 
Adyar as the heatlquarter~ for h(l" work. .After she became Preside~t 
of the Theosophical Society, she made the society a world-wide move-
ment and established branch{;s all over the world. Sir, Madras Presi-
dency is more grateful to her tllan other provinces, because she started 
what is called the Y. M. 1. A. )\.bsociatioll where young Indians find a 
place for living an.l for (:arrymg on other social activities. Coming 
nearer home, I am deeply gl"Htefill to her for having started educational 
institutions in my own place, Madanapalle, where she started, an Ar:tB 
College and Jijnasa IJodge, and she is also responsible for startmg what 
i6 called the Hil:;hi Valley Educationai Trust and made Madanapalle the 
Sant.i Niketan of ~outhern India in the words of t4e great Poet Tagore. 
Sir, I associate myself with all the sentiments that have fallen from the 
previous speakers. 

Mr. N. N. Ank1esaria (Bombay Northern Division: Non-Muham-
madan Rural) : Sir, on behalf of the Central Party, I entirely asso-
ciate myseU with the sentimeut.s expressed by the previous speake~. 
Sir, among the many English names which have endeared themselves to 
Indians the name of Annie Besant will he always in the forefront. So 
far as I know, she acknowledg!"d no hcs of blood or race. India was 
her mother and Indians werE' her hrothers and sisters. Mr. President, 
I think, therefore, it would be in the fitness of things if our condolen~e 
and sympathy wp.re broadcasted throughout the whole country which 
is now mourning her loss. 

Sir Leslie Hudson (Bombay; European) ; Mr. President, in the 
passing away of Dr. Annie Bes.mt-, a remarkable personality has been 
lost to India. She identified herself in her later years with the Ho~e 
Rule movement in India and she gave that movement life and purp~se 
in politics, in religiun and in philosCJphy. She has made her iJifiuence 
felt throughout the world, and more particularly throughout India, 
and there are many, apart fl"Oll~ those who have listened to her silv~r 
tongued oratory, who will mOllrn her loss. I wish to associate D,ly 
Group, Sir, with the tributes paid t.o hel" melllory by previous speakers. 

Nawab Major Malik Talib Mehdi Khan (North Punjab : Muha~­
madan) : Sir, I wish to associate myself and my Party with what has 
been said by previous spllskel's about the loss that India has sustained 
on account of the passing away of Dr. Annie Besant. She was one .~ 
thos~ Englishwomen who tried to bring the East and West together. 
She gave a very great part of her life to the service of India. Sue 
was quite unselfish and had no thought for any kind of reward for the 
work she did for tbis country. ~ir, her death removes a link which 
aimed at uniting Iudia nnd Bnglan(l together. and we mourn her 1(188, 
because we have lost a true friend. 

The 'Honourable Sir Joseph Bhore (Leader of the House) : Sir, I 
would like to associate mysei[f with the tributes t.hat have been paht to-·8 
truJy t~arkable pe~nality. Mrs .. BesaJ;lt spent the best years of 11 very 
long .life m what she pasSionately believed to ·be the best servi~' of· ·WI" 
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(Sir· JoBeph Bhore.] 
·coUntry. I am sure that t.here will be' a widespread feeling of regret 
th'rOughout the country at the loss of a great personality who was a citizen 
of the world, as much as he was a citizen of India. 

10.- Preaidelll (The Honourable Sir Sftftllinukham Chetty) : I would 
liIRi to Add my own tribute to the memory of one of the greatest per-
sonalititfi that the world has ever seen. In the passing away of Mrs. An~ 
~t, the world has lost. a remarkable personality. It hIlS befa 
my privilege to enjoy the friendship of Annie Besant, and it was a)." pri'Vilege &80 to work with her in the public CMlSC 
.. a&me tHlle. When the future historian of India writes &'bout the 
~ . CYf file national movement. in t.his country, he would lHldol1btMty 
fiW * :a11M\e of honour to A'!mil' Besant. To my mind, the greatest 
swn~ that Annie Desant rendered to this country and ·to England lies 
m t~ ffl.et th--at like, more than any other person, has been resp&nsibil' 
f()Ip tiriDg'ing abC'JUt better understanding bl'twCl'n Englishmen Ilnd 
I~". She was eminently fitted for ihis task, becaUBe she, more thall 
any. other person, understood Indian ideals and aspirations. Her 
lHwwlMge flf Indian culture and Indian philosophy was unique. That 
fowI.da-tiOn enabled her to bring about a better understanding betweeu 
En~WKncn IiUltl Indians. I well remember the year 1924 when I pro-
ee~ te Ecgland as one of the members of the Home Rule Deputation 
tM.d ~. -various public meetings along with her, and I can recall 
te my mind the ellthlllJiasm which Annie Besant stirred up in the minds 
of Eitglishmen and women about the Indian Empire. Both Englishmen 
'and Indians will for many generations to come revere the memory of 
<MJe''Who strove so hard to bring about a better understanding between 
these. two countries. Probably those outRide her own intimate c.ircle 
may not realise that, apart from her public services, in her private life 
she .was the very embodiment of charity and philanthropy. I know 
JIlyf!elf Qf hundreds of Indian students who owe their educational career 
and their career in later life to the generosity of Annie Besant. It shall 
be lIlY duty to convey to the members of the Theosophical Society and 
to t~ rela.tions of Annie Besant the deep sorrow that this House feels 
~jth the world as a whole in the loss of a great personality, and the 
~eatest friend. that India had. 

N.~owr OF THE PUBLIC ACCOUNTS COMMITTEE-concld . 

. nt. Zi&uddm A1rmad (United Provinces Southern Divisions: 
]Iuturmmadan RUI'IfI) : The Public· Accounts Committee is one of the 
most important statutory Committees of this House, or, I ean say. 
tl.erhaps the most important one. Its report-is always of a technical 
:t1atuI'e, and the object of discussing it in the House is that the Members 
~f the Assembly, who have not been members of the Public Aeooun1"; 
:e01Jllriitt~, ~bouJd know something about the IHlmini!'ltrRtinn of thr. 
:vllriOUB Departments of the Government, and hear something about t.lIe 
eflWency or otherwi1le Gf those Departments •. The object is not ttimply 
.te p_. the Deport in 8 formal manner ; the intention is t.hat we snouM 
·bftw ~:thin~ab()ut it. So, it was unreasonable on the part' of Gov-
~1MDt t.e have a Beport of this kind ~teen minutel\ before the time 
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lSCheduled for the tennination: of the proceedings of tJhia As IIIbl1'., and 
when a suggestion was made by the Opposition that the .subject should 
be taken up in the Delhi Session, the reply of the Government w~still 
more unreasonable, and the Opposition had no other alternative but to 
exercise its prerogative. 

I frankly admit that I did not even knO'W till yesterday afternoon 
that the Railway Department also came within the purview of the Public 
Accounts 'Committee till the Deputy Secretary passed on the .seCond 
volume of the Report to me. Many Members on this side of the House 
are absent and T should not like to detain the House very 10ilg. I shall 
take the advice of my Honourable friend., the Finance Member, and 
confine my attention to those particular portions which are mentioned 
in the Report and leave the consideration of all points from A ~ z. 

Taki'ng up Appendices IV and V of this Report, they deal with a 
matter. in which I had been taking great interest, that is the question of 
Moody -Ward report and the treatment meted out to travelling ticket 
inspectors. I daresay, much water has flown since those pages had been 
written and the position today is much better. There are, however, one 
or two points to which I would like to draw attention. It is asserted that 
this W{IR the most feasible scheme that could be devised. If it is supposed 
to be 'very efficient, may I suggest that the crew syBtem whieh has, ~ RfI 
much condemned in this Report should Jl()W be abolished even on the Great 
Indian Peninsula Railway where, I understand, it does. exist f!rom 
Khandwa to Manmad. The other thing is that they have sketehed out 
very nicely the defects of the Moody-Ward system. Th<ey say that, under 
t.he crew system, 30 per cent. of the tickets were missing, as against nine 
per cent. missing under the Moody-Ward system. The only relic of the 
crew sy~em that bas now been left is the Hayma.n.-Mohindra punch. I 
respectfully submit to the Honourable the ~aneial COIDlDi8sioner' for 
Railways that. all these punches should be sold out now like W8Stle iJton and 
the whole thing written otI as a dead loss to the Indian railw.ays m memory 
of those who have gone away. 

I take this opportunity to repeat four pomta to which attention has 
already been drawn. In this connection I should like to take tIiIs oppO~­
tunity to thank my friend, the Financial Commissioner, who, ~ ta.king 
a personal interest in the matter, and on account of his. personal sympathy 
to a just cause this vexed question has been partialIJ' or, I may Bay, 
to a large extent, solved. Those poin1s, still left are (1) that the con-
solidated travelling allowance should be fixed in proportion' rothe salary 
and not fixed for each grade, (2) if the vacancies may be in a higher 
grade, then. .. .. . " 

The Honourable Sir Joseph Bhore (Member for Commerce and 
RaihvllYs) : Would my Honourable friend kindly refa- me to the part 
iOf the Report with which he is dealing , 

Dr. Zia.uddin Ahmad : It is connected w'ith the M:oody-;Ward:Report 
which is rE'lferred to i'n Annexure A to Appendix IV. I:Deed not '-tvaBte 
th,; time of.. !h(' House, but I would like to read only one seD.tene~:( 'f'r'Qtn 
thIS Appendix : . ' .. 

" The Auililor Genpral eonllurre(t in this Qpinion and a,dded tbat· ;h~ fnuct'io~ .~ 
the Al'eounb Departmpnt Wall. throu~h tbe I«IMtmb, w dhtic,o): whtllher' t. TrA"tIlc 
Department was doing its work properly." , ,1 .. 
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[Dr. Ziauddin Ahmad.] 
And, I think, some machinery ought to be provided to give effeet to 

this suggestion. Some machinery should be provided to check the work 
of the Transport department. 

Now, I come to the next Appendix, namely, V, dealing with publicity. 
Here, I understand, that a large sum of money had been given to one 
press in India, both in advanee and also recurring. 1t would probably 
have been better if the money had been spent in improving the Railway 
Printing Works, instead of giving it to one press. Another complaint 
is, the I:Idvertisements of the Railway pUblicity offi<.'e are invariably given 
to the English Press and omit altogether the Indian papers. As regards 
Appendix VI, I have got nothing to say. 

Now, I come to the very important Appendix, namely, VII, which 
deals with construction., Here our Public Accounts Committee go into 
very, great detail and lay down certain conditi'ons so that the old mistakes, 
I think I am entitled to use a stronger word, follies may not be repeated. 
I must draw attention once more to the Kangra Valley Railway, the 
opriginal estimate of which was four crores of rupees and we have already 
;:;pent Rs. 14 crores over it. 

Mr. P. R. Rau (Financial Commissioner, Railways) : Certainly not. 
The original estimate was between 130 to 140 lakhs, and we have spent 
on the whole less than Rs. 3 crores I think. I do not know where my 
Honourable friend got the figune of Rs. 14 crQres. 

Dr. Ziauddin Ahmad : The important thing is not the actual figures, 
but that the actual expenditure was three times the original estimate, 
this my friend cannot deny. Is it Or is it not a fact that certain offiee 
records 'Were all destroyed ! 

lIIr. P. &. Bau: I understand that there was a are and the records 
were destroyed. 

. Dr. Ziauddin Ahmad: If they were destroyed, it is' believed that 
they were destroyed intentionally and the person, who was responsible, 
I do not like to mention his name, immediately left, and no explanation 
was called for. Is it not a fset , 

Kr. P.R. lp.u: This is news to me. 
Dr. Ziauddin Ahmad : My. friend will have more news. I can give 

you proof of what I am saying now, but I do not like to ment.fon it on 
the 'floor of the House. In this particular case, the Railway Depart-
ment has mismanaged the affairs. My Honourable friend's predecessors, 

,who were responsible for this, took the matter lightly, and no enquiry 
,has been iIlade and no report of a satisfactory nature has been laid before 
the House. 

I should like to have some explanation also about the Salem-Mettur 
Dam, as to why the total expenditure is about ten times the ori·ginal 
estimate. This is another instance in which they have been guilty of 
mismanagement, the expenditure was much greater than the original 
estimate. I pause for a reply. ' 

. ,.. •• ' P. & .. ~ ; I do not thUlk it is ,correct that the expenditure was 
ten times the estimate. . , . 
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Dr. Ziauddin Ahmad: If my friend denies it, I leave the matter 
here. I now turn to' Appendices VIII and IX. There you have a list 
of number of persons who are shown in one particular place, but who 
are employed in another place. We know that the -audit is restricted 
to 10 per cent. cases. To find out the real number, you have to multiply 
it by ten. I do not like. to read the whole list, but .anybody . who reads 
pages 73-77 of this report will see how the railways have been mis-
managed. Cases have been given here in very great details.' I may 
remind the House that in a particular farm in the AmbaIa district, a 
large number of coolies and railway servants were employed. Ido riot 
like to go into details, but I would refer Honourable :Members to the 
pages of this report. ' 

Then I come to the case of the Bengal Nagpur Railway. You find 
here that .the expenditure, which ought to have been debited under 
reserve or depreci'ation, was really debited under capital, and the capital 
was increased enormously. This is mentioned on page 79, and the result 
would be that, in 1935, when the State would acquire the Bengal Nagpur 
Railway, we would have to pay the increased capital. I hope that the 
Committee would look into the matter and would adjust the ·accounts. : 

'rhen I turn to the purchase of certain things in Appendix XV. This 
is the electric scheme. It I!> a big thing, and I do not like tu speak about it 
now. I would deal with this later on. In this connection, :\ beautiful 
pamphlet has been written by a railway expert. I hope this pamphlet 
would be laid before the Public Accounts Committee on sorne ~uture date. 

Mr. P. B.. Bau: May I know what is the pamphlet the Honourable 
:Member i8 referring to , 

Dr. Ziauddin Ahmad: It has be~n written by some railway offieer. 
Mr. P. R. Rau : fs it by the Director of Railway Audit' That is the 

pamphlet which the Public Accounts Committee was coruridering. 
Dr. Ziauddin A.hmad ; I have not seen the report myself; bu.t the 

nuth,lr promised to send it to me. 
The next thing I will refer to is the stores purchased in England. We 

know that we pay large sums for the inspection and, then, we find tbat 
about 20 or 25 per cent. are incorrectly sent. 

Mr. P. R. Bau : I do not think it is 10 per cent. It is much nearer 
one or two per cent. . 

Dr. Ziauddin Ahmad : I think they order one thing and get some-
thing else, and this is a thing which requires to be looked into. Your 
inspection should be more thorough and you should see that, whatever 
things are actually ordered are actually received. 

The next thing is about the despatch of coal from Calcutta t.o 
H:mgoon. . 

Mr. P. R. Rau: To what particular paragraph of the report is my 
Honourable friend referring , . .. 

Dr. Ziauddin Ahmad: I will give it later, but . first let me mention 
the facts. J{ay I ask, if it is not a fact that we have been paying Us. 4-14-0, 
while the actual rate has been B.s. 4-4-0 or B.s. 4-0-0, and we nre paying 
abont eight annas per ton extra. A protest has already been JDad.eI by 
tIle BUl'DlaRailways about this excess freight bolD Caleu.tta to·Rangoon. 
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. Mr.". a .. aa. : I euwot &d an,y .reference .Ul tbis . .io. .thiR Report. 
Will Dl&' Hoaourable friend give me the reference , 

Dr. Ziauddin.Abmad : F'irst consider the facts. Do you admit t:tte 
facts f Don't change the issue. 

Mr. P. B. Baa. : We must oonsider relevancy before we come to te~t. 
Dr. ZiauddiD Ahmad: I understand that the Burma Railw:ay 

Administration has already protested against this practice and gave 
chapter and verse in proof of that statement. I do not like to waste 
the time of the House on this occasion and probably we will have a full 
drt'p.s debate on this ~ubject when the discussion on the budget. of the 
Indian Railways comes up before the Assembly. 

I will also mention here one thing about the purchase of the finished 
articles by the Madras and Southern Mahratta Railway. They alwayt; 
purchase the articles in a finished form and, afterwards, when they are not 
used, they are disposed of at 15 per cent. of the original price. 

'"n.e Honourable Sir George Schuster (Finance Member): On a 
point of Qrder. I am sure that every one in this Assembly is interested 
in making this debate on the report of the Public Accounts Committee 
a .useful one, but what my Honourable friend is really trying to do is 
Ito carry out on the floor of the House a sort of examinatil)n which the 
Public Accounts Committee itself has to conduct and I understood that 
you, Sir, agreed yesterday that this debate should confine itself to points 
whi(~h have- actually been brought to notice by the Public Accounts Com-
mittee. I think my Honourable friend is going beyond that although. 110 
doubt he would be doing a valuable service if he called .attention to points 
whil:'h had escaped the notice of the Public Accounts Committee. 

Dr. ZiaudQiu. Ahmad: Now, about .the stores it is discussed in the 
committees 'report' ...... . 

XU HeD.ourable.Sir George Schuster: What paragraph is my Hono~r­
able friend referring to , 

;Dr. ZiauddiD. Ahmad: One thing which should be looked into is 
whether the store balances of a particular railway are nat much greater 
than they are in the case of other railways. 

:cbeBonoarable Sir George Schuster: May I perhaps assist my 
Honourahle friend. I think possibly he has in mind paragraph 21 of 
Part I of Volume I of the Report. 

Dr • .ziauddin Abmad : I ha'\'e Part II in DIy mind. I again lay stress 
em the fact that in one particular railway the store balances are much 
larger than they are under .normal conditions which is due to the fact that 
they purchased a large quantity of stocks which were afterwards sold at 
15 pel' cent. of the cost price. 

"nleBonoumble Sir George Schuster: I suggest that my Honourable 
friend is again quoting from his memory, and what we have to deal with 
is not my Honourable friend's memory, but this printed Report. 

Dr . .zi&uddin .Ahmad : I am talking about the store balances men· 
iioned at page 102, Chapter XIX. . 

Now, the next thing that I wish to say is about the Vizagapatam IIar-
.boar "wJiioil :is a.8ic 'pnN¥em 1~.J.a-.s.lf. But ,the less we .say ,about it, the 
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better it is ; the Railway Department alone is not re&poDsiDle :for:' its 
mismanagement. 

There is one thing more to which I should like to drawthe.attention 
of the House and that is the last point which I wish to make. It, has' been , 
pointed out that there has been a ~eat ~gulari~ .about loca~~ the 
exact persons who have been responsIble for Irregulanties. Very often the 
irregularity is attributed to a person who has left the service. Now., on 
this point, special stress has been laid in the Report and I hope 'We will 
hnve better accounts next year. I think the best course would be not to. 
allow 1:he person who is supposed to be responsible for some irregularities 
to go on leave and receive all the bonus to which he is entitled unless and 
until heo has explained all those irregularities. In conclusion., I. protest: 
once more that this Report ought to have been brought before the House 
when it was full and when we could have a better opportunity of hearing 
the critic4uns on the report of the Public Accounts Committee from' mem-
bers responsible for this Report. 

The Honourable Sir <korge Schuster: Sir, it is always a very.diffi-
cult task to reply in a debate of this kind and I would like at the outset 
to make onl;! suggestion to the Honourable Members who are interested in 
this subject which, if this debate is to be taken seriously in the future, 
might be of great advantage. If it were possible for Honourable ]\Iem-
bers, who intend to take part in a discussion on the Public Accounts Com-
mitteeoe's Report, to let us on the Government side have notice of the 
points 'which they intend to raise, I think it would be possible to have a 
very much more satisfactory debate. It is, of course, possible to raise 
points in connection with every department of the Government arising 
out of the Public Accounts Committee's Report, but I am sure, Honourable 
Members opposite will appreciate that it is impossible for us on this side 
to come prepared to de'al with every possible point that may t.e raised. 
Therefore, if this discussion is to become a useful feature in Ollr proceed-
ings, I think the suggestion which I have made is worth consideri~. As, 
however, we have not had notice of the points which have been rais~d and 
as it is very difficult for me to speak on behalf of every depat1D1ent' on 
every detail which has been mentioned, I hope the House will excuse me 
if I do not reply fully on the present occasion. All that I can do is to 
say that we in the Finance DlCpartment will see that copies Of the rel~­
vallt portions of Honourable Members' speeches are forwarded to the 
departments which they concern and that due notice is taken of I-he !:lug. 
ge~tion~ made_ There is, however, one point of general financial signi~ 
ticant'p. which was referred to in the speech of my Honourable Ir:iend. the 
Deputy President. He there complained tl).at Government bad " not 
followed the recommendation of the Committee that was set up on the Posts 
and 'l'elegraphs Accounts as regard~ creating a capital account and as 
regards. allowing interest on the Department's balances. That is rather 8 
complicated question and I only want to point out to my Henourable friend 
'one practical ~ect of that recommendation which recent 'developments 
have brought to light. Very briefly, the suggestion was that a fictitious 
ballin~e should be created and credited to the Posts and Telegr&phs Depan-
ment covering the imaginary accumulations of depreciation fund ~ver a 
long period 'hf years before commercialised account'4 were sta~(i and that 
as against that the pepartment should be treated as haviitg borrowed monev 
to conr t118 wh9le ot its capital expenditure at an average rate of ~nboui 
Sl per cent. The Department' would th-en have' been in, tm posi~ 
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,;j~ir .Ge9~ . .sehus~~.] 
of being liable for interest at 3i pE'r cent. on about 81 C1"01'e8. A'fI 
li,gainst this the Dlepartment would have had a book balance standing to 
the ~redit of the depreciation fund of the same amount on which it would 
have earned interest at the current rate. As the rate at the time whE'n the 
reco'fmnendation . was made was something like 5.7 per cent., the De-
partlllent would have benefited to the extent of about 21 per cent. on 
t~esum of 81 crores, that is to say, the department would have been bene-
fited to the ~ent of about 18 lakhs per annum. That was suggested as 
one w~ to make the department a paying proposition. Well, Sir, in the 
fil'st place I had to object on behalf of the Finance Department to ~uch an 
arl'&ng(~ent as it was a purely fictitious reconstruction of the palit which 
would have put the Posts and Telegraphs Department in an extremely 
fayourable position. It was to have been treated as having borrowed 
uloneyat 31 per cent. and as having that money to its credit aud heing 
able' to earn 5.7 per cent. on it. 

Sir Oowasji Jehangir (Bombr..y CIty: 1Iot"0I1-Muhammadan Urban) : 
MaY'I 1I!dt if the existing conditions were not most unfavourable to the 
Po<;ts' find Telegraphs Department T If the sUggestion is that the new 
arrangement was going to put the Posts and Telegraphs Depnrtment in 
a fuyourable position, were not the existing conditions most unfavourahle 
to t.he Posts and Telegraphs Department T 

'!'he Honourable Sir George Schuter: No, Sir : I do not think I 
cf!,n admit that at all. According to our arrangements we were allowing 

. a'very subst.anti"al rate of interest Qn all the balances standing nt thE'ir 
credit. The point I want t.o make is this and I do not wish to enter now 
into the argument as to the merits or demerits of our decision. But the 
value of that arrangement to the Posts and Telegraphs Department de-
pended entirely on the faet that the rate of interest which would have 
been allowed on the balances was much greater than the rat~ of interest 
at which it was to be assumed that the capital had been raised. lTllder 
present conditions instead of the balances being able to earn 5.7 per cent. 
interest we could not possibly treat them as earning more tItan about -:1: per 
oont. interest. Therefore, the benefit which the Posts and Telegraphs 
Department would have received is reduced to a very few rald-I'" instead of 
18 lakhs" It would have been reduced to about 4 or 5 lakhs. The point is 
that it is purely an accidental circumstance that it was possible to rL'gard 
the money which had been spent in the P'88t as having been borrowed at a 
very low rate and being able to earn a very high rate of interest today. 
If the charges which are to be levied by the Posts and Telegraphs Depart-
ment from the public and if the attempts to reduce expenditure on the 
oHler side are to be regulated by purely accidental conditions of tlJat kind, 
thnu 1 submit we should not get to the results that we are all aiming at, 
namely, making the Posts and Telegraphs Department really StM-sup-
porting. If it had been possible to accept that arrangement, it would • 
have been an accident that it happened to be a beneficial alTangement, 
and moreover it would be a benefit, the permanence of which could not 
have been foretold. In fact if the rates of interest happen to go ,lown 
still further, as they very well may, that arrangement might actually in 
the fut11re have be<:n found to be costing the Posts and TelegraJ)hs Depart-
ment money and to be producing a debit balance, which would,' of course, 
(,JltiTel'y up8E't the purpOIle of the reeommendation. That is an importallt 
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financial point and I am glad to have had this opportunity of dealing 
with it. Otherwise, I do not think that there are any points on which I 
can be expected to give an immediate reply. I think we may say that 
this discussion has had one definite advantage and that is that it has forced 
my Honourable friend from ' A ' to ' Z ' to forgo his dinner and to read the 
Public Accounts Committee report. (Laughter.) That, Sir. is a result 
OIL which I submit this Assembly can congratulate itself. 

Dr. Ziauddin Ahmad: When I mentioned the fact that I had to forgo 
my dinner for the purpose of reading this Report, I thought that the Hon-
ourab1e Member would say that he would in future lay a Report of the Pub-
lie Accounts Committee in good time for discussion and at :l time when 
the House is full, and I am rather sorry that only the humorous side had 
appealed to him and the serious part did not appeal to him. 

The Honourable Sir George Schuster : I am quite ready to accept. my 
Honourable friend's suggestion and I can give him the assurance that we 
'VI' jl] do our best to give due notice of the business in future and pro.vide 
proper time for its discussion. But if we accept that suggestion, then, I 
think, we are entitled to claim on the other side that Honourab1e Members 
who allk for time to discuss this Report should take the matter seriously 
and should, as far as possible, help us to deal with the points which they 
have raised. 

Mr. President (The Honourable Sir Shanmukham Chetty) : The ques-
tion is : 

•• Th.'lt the Assembly do approve the expenditure of Be. 25,388 ineurred ill 
1930·31 representing the share of the Government of India on behalf of the Centrally 
A!lmiuistered Areas of the cost of materials purehaaed for locust operations in that 
year." 

The motion was adopted. 
The Assembly then adjourned till eleven of the Clock on Monday, the 

13th No!ember, 1933, at New Delhi. 
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